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IN THE INCOME TAX APPELLATE TRIBUNAL
‘SMC’ BENCH, CHANDIGARH

BEFORE SHRI SANJAY GARG, JUDICIAL MEMBER

IMIHIINTT./ITA No. 343/CHD/2024
feTT0TaY / Assessment Year : 2016-17

DBD LED Optics Pvt. Ltd., |gars | The DCIT,

H.No. 21, Shaheed Bhagat Central Circle,
Singh Colony, Patiala
Rajpura

EATHAGTH./PAN NO: AAECD1242N
HqTFIT?—ﬁ/Appellant ‘;R-Tf%ﬁ/Respondent

( PHYSICAL HEARING )

A aTRATF3NTA/Assessee by : Shri Parikshit Aggarwal, CA
TTEITHTA/ Revenue by : Shri Vivek Vardhan, JCIT

gAaISHATd@/Date of Hearing : 29.10.2024
ISEYUMHIdIIG/Date of Pronouncement : 12.11.2024
3MEA/Order

The present appeal has been preferred by the assessee against the
order dated 30.11.2023passed by the 1d. Commissioner of Income Tax
(Appeals)-5, Ludhiana, [hereinafter referred to as ‘CIT(A)’], for the

Assessment Year 2016-17.

2. At the outset, the 1d. Counsel for the Assessee has invited my
attention to the impugned order of the CIT(A) to submit that the

same is an ex-parte order. The ld. Counsel for the Assessee in this
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respect has submitted that the assessment in the present case was
made u/s 153A of the Income Tax Act, 1961 (in short 'the Act')
pursuant to the search action in the case of the Assessee. That the
assessment for the six assessment years were opened u/s 153A of
the Income Tax Act. That the Assessee has been regularly
participating in all the cases, however, in this case inadvertently,

the presence of the Assessee could not be noted by the 1d. CIT(A).

3. Considering the above submissions, the impugned order is set
aside and the Id. CIT(A),the matter is, restored to the file of the 1d.
CIT(A) with a direction that the Id. CIT(A) will consider the
submissions of the Assessee and decide the appeal of the Assessee
on merits by way of a speaking order. Needless to say, that the 1d.
CIT(A) will give proper opportunity to the Assessee to present his
case and to furnish necessary evidences and details. The Assessee
is also directed to present his case before the Ld. CIT(A) as and
when called for and will not contribute in unnecessary delay in the

hearing of the appeal.

4. In the result, the appeal of the assessee is treated as allowed

for statistical purposes.

Order pronounced on 12.11.2024.

Sd/-
(SANJAY GARG)
Judicial Member
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3R fafa 3 ¥a/ Copy of the order forwarded to :
1. 3rdremdi/ The Appellant
2. 9cg¥f/ The Respondent
3. 3ARIATYFA/ CIT
4. Taomegiafafer, I3 eI 3mieior, JuseTe/ DR, ITAT,
CHANDIGARH

. AMSHISe/ Guard File
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mQﬂﬂﬂﬂ/ By order,
HeTIhUSIIhR/ Assistant Registrar




